
IN THE CENTRAL AEMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION NO.5 of 1992 

DATE OF JUDGMENT: 16th Sept.,1993 

BETWEEN: 

Mr. p.Venkata Rao 

AND 

The Sr. Superintendent of Post Offices, 
Visakhapatnanl. 

The Director of Postal Services, 
North Eastern Region, 
Visakhapatnam-40. 

Applicant 

I 

Respondents 

HEARD: 

COUNSEL FOR THE APPLICANT: Mr. KJanardhan Rao, Advocate 
<-tøa' ? ccea c-a rt4.L 

COUNSEL FOR THE RESPONDENTS: Mr. N,V.Ramana, Addi. CGSC 

cORAN: 

HON'BLE SHRIX JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

HON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN.) 

JUDGMENT 

(As per Hon'bI6 5hri Justice V.Neeladri Rao, Vice Chairman) 

This OA was filed praying for a declaration that the 

action of the disciplinary authority in accepting the Inquiry 

&fl report which is against the principles of natural justice 

/ and issual of the impugned notice dated 19.12.1991 requiring 

the applicant to state his objections, if any, as against the 

inquiry report, without waiting for the disposal of the 

criminal case in C.C.522/90 on the file of the lind Metropo- 

contd.... 



- 	 .. 2 ,. 

litan Magiatrate, Visakhapatnam , 	-illegal and void. It is 

now represented by 5hrj IC.Janardhan Rao, Advocate that the 

applicant was convicted in CC 522/90 on the file of the lind 

Metropolitan Magistrate, Visakhapatnain and hence this OA has 

become infructuous. 

2. 	Accprdingly, the OA is dismissed. No costs. 

( .T .THIRUVENGADAI4) 
	

(v. NEELADRI ltko) i; 
MEMBER (ADMN.) 

	

	
VICE CHAIRMAN 

DATED: 16th September, 1993. 

vsn 	 itty Regis4 

To 

The Sr.Superintendent of Post Offices, 
vi s &thap at n am. 

The Director of Postal Services,' 
North Eastern Pegion, Visakhapatriam-.40. 

3. One copy to Mr.M.P;Chanc1räth5ihi,1Aavocate, CAT.Hyci. 

One copy to Mr.N.V.Ramana, Addl.035C.CAT.Hyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 

pvm 



pvm 

TYPED BY 	
BY 

CHECxD BY 	 APPROVED BY, 

IN THE CENTRAL ADMINI SThATIVE TRIrnJw& 
HYLERABAD BENCH AT HYDERABAD 

THE 1-iON' I3LE MR.JUSTICE V.NEELADRPAO 
VICE CHAIR14Ajj 

- 	AND 

THE HON'BLE rn4.B.GORTHI :FMBER(A) 

THE HON'BLE MR T -CHANDRASEKHAR RED DY 
NEMBER( Juit) 

AND 

- - 
 

THE HON'BE MR.P.T.TIRNGA1:M(A) 

Datec3g jc,-- 	-1993 

- 	M.A./R.A./CANO- 

in 

O.A.No• . 

T.A,No, • 	 ( w.p. 	) 

AarIi4ted and Interim directions 
issue 

-•• 	 Allow d. 

Dispo ed-of- with directiods • 
Dinissed. 

Dismisse as withdrawn 
• 	rtmisse for default. 	 - 
- Rejected/Ordered 

No order as to co ts  

DEWATCK 

OCT 1993 - _ 




